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for the avoidance of double taxation
and prevention of fiscal evasion with
respect to taxes on income.

The primary object of such agree-
ments is {o stimulate the flow of capi-
tal, technology and persounel from
one country to the other for accele-
rating economic development. The
agreements provide for allocation or
shaiing of tax jurisdiction in res-
pect of various sources of income,
so that double taxation of iicome is
avorded. Opportunity is also usually
taken to include in such agreements
a provision for exchange of informa-
tion which would assist in the pre-
vention of tax evasiop # interna-
tional transactions.

(b) No such information is avail-
able.

(c) Though substantial progress
was made at the talks held in May,
1974, some points were reserveq for
further consideration. The talks are
likely to be resumed.

Import of Newsprint from Bangladesh

3325. SHRI N. K. SANGHI: Will the
Minister of COMMERCE be pleaseq to
state: z

(a) whether as a result of Indo-
Bangladesh joint parleys, more news-
print will now be imported by India;

(b) if so, the broad outlines of the
agreement reached; and

(c) to what extent it will bring re-
lief to the acute ncwsprint searcity
conditions prevailing now?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYA-
YA): (a) to (c). Newsprint is one
of the commodities which Bangladesnh
have agreed to supply under the
Balanced Trade and Payments Ar-
rangement concluded between the
two countries on 28th September
1973 for a period of ong year. Con-
tracts have so far beers concluded for
the supply of 7,000 Metric Tonnes of
newsprint and as the quantity is not
large it would relieve the position
only marginsally,
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Oompaints against Businessmen of
Delhi for failure t, Present Acoounts

3326. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived complaints during the month
of June, 1974 against some business-
men of Delhi who do not show their
accounts 10 Income Tax and Sales Tax
Departments;

(b) whether any action has been
taken by Government on the informa-
tion given to Government through
such complaints; and

(¢) if so, the nature of action taken
and amount of black money recover-
ed by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (1) to
(¢). A complaint regarding evasion
of Income-tax and Sales Tax by a
businessman of Delhi has been re-
ceived in the month of June, 1974,
and the same has been forwarded to
the enforcement authorities for caus-
ing necessary investigations. Comp-
laints regarding Income-tax evasion
are being received in large numbers.
Apart from this, some complaints of
sales tax evasion have been received
by the Delhi Administration also and
these are being looked into. On
completion of enquiries, action as
provided in the law will be taken
against the person found to be de-
faulters.
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